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OR D E R 

Heard id. counsel for the respondents. None appears 

for the applicant. This M.A. has been filed by the applicant 

to recall and modify the interim order dated 28.5.97 passed 

by this TrjbunaJ in O.A.No.604/1997 on the facts and grounds 

stated therein. It appears from the records that the applicant 

was directed to serve copy of the M.A. to the respondents by 

order dated 2.11.2000 passed by this Tribun&.. Ld. counsel 

for the respondents, Dr. Sinba su1znits before us that the 

applicant did not serve the copy of the M. A. to them as 

per order of this Tribunal. So, the MA, is dinissed 

for non-c mp3.ance of the order passed by this Tribuia1. 

No. order as to costs. 	 I 

MEMBER(A) 	 MEM'R(J) 


